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(70. 

TARE 
ANDIAN 

BIRARfHE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

IN THE MATTER OF: 

EXECUTION APPLICATION NO. 70 OF 2025 

Om Pal Singh 

NO 

IN 
ORIGINAL APPLICATION NO. 122 OF 2025 

1. 

NQTARIAL 

Versus 

M/s Vaishno Enterprises & Ors. 

...Applicant 

..Respondent(s) 

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.4, 
UTTAR PRADESH POLLUTION CONTROL BOARD 

I, Dr. Madhavi Kamalvanshi, aged about 55 years, W/o 

Dr. Arvind Kumar, presently posted as Regional Officer, Uttar 

Pradesh Pollution Control Board (here-in after UPPCB), Banda do 

hereby solemnly affirm and state on oath as under: 

That in the official capacity mentioned above, I am 

acquainted with the facts and circumstances of the case and 

as such I am competent and authorized to swear this 
affidavit. 

2 Thatby mean of this present execution application, applicant 

is seeking compliance of the order dated 27.03.2025 passed 
in OA No. 122/2025. In the Original Application, the 

grievance of the applicant was against the Respondent No. 1 
factory to the effect that despite of the closure order, the 

Respondent No. 1 was illegally operating. The said OA was 
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3. 

disposed of by this Hon'ble Tribunal vide its order dated 
27.03.2025 by issuing following direction: 

"8. Thus, we dispose of the OA directing the Member 
Secretary, UPPCB to ensure immediate compliance of 
the closure order in case the same is still in operation 
and has not been stayed or set aside by any higher 
forum/court. Let the action taken report be submitted 
by Member Secretary, UPPCB within two months 
before the Registrar General through email. If found 
necessary the matter will be listed before the Bench 
for consideration. 

It submitted that prior to the present proceeding, the 
applicant has preferred Original Application No. 304 of 

2024, Om Pal Singh Vs. Ram Babu Gupta and Anr., which 

was disposed of by thin Hon'ble Tribunal vide order dated 

19.03.2024 while forming a joint committee and directing 
the visit to the site to ascertain if any violation and to submit 

the report. 

Thereafter MA No. 86/2024 was a registered as no 
report was submitted and pending the same, report in terms 

of the directions of the OA was submitted wherein status and 
action was disclosed. MA was disposed of by order dated 

19.12.2024 taking note of the fact that show cause notice 

was issued to Respondent No.1 and after receiving the reply 
to the closure order dated 07.11.2024 was passed. The 
Hon'ble Tribunal had also taken note of the affidavit of 

Respondent No.2 (proprietor of Respondent No. 1) that he 

will comply with the closure order. 

4. That the Applicant again prefered an Original Application 

No. 122 of 2025, Om Pal Singh Vs. M/s Vaishno Enterprises 
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5. 

and Ors., raising complaint against operation of Respondent 
No. 1 factory which is stated to be a manufacturing unit of 
peanut, grain and pluses being operated by Respondent 

Nos.2 and 3.This Hon'ble Court disposed of the said Original 

Applicationvide order dated 27.03.2025 directing the 
Member Secretary, UPPCB to ensure immediate compliance 
of the closure order in case the same is still in operation. 

That in compliance to the order passed by this Hon'ble 

Tribunal, the District Magistrate has vide its office 

memorandum no.157/NGTOA-122/2025 dated 23.05.2025 

constituted a Joint Committee comprising Sub District 

Magistrate, Mahoba, Circle Officer Police Sadar, Mahoba 

and Regional Officer, UPPCB, to verify the status of 

compliance of Closure Order. 

A true copy of office memorandum no. 157NGTOA 

122/2025 dated 23.05.2025 is annexed herewith and marked 

as Annexure R4/1. 

In pursuance to the above office memorandum, the members 

of joint committee visited the site in question, i.e. M/s 

Vaishno Enterprises, on 24.05.2025 and sealed the premises 

of Respondent No.1 and disconnected the electricity 

connection. 

A true copy of sealing report dated 24.05.2025 along with 

the photographs taken during visit is being annexed herewith 

and marked as Annexure R4/2 (Colly.). 
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7. 

8. 

That it is most respectfully submitted that in compliance to 

the direction passed by this Hon'ble Tribunal, the District 

Magistrate vide its office memorandum no.-637/NGT/OA 

122/2025 25 dated 27.10.2025 constituted a joint committee 

comprising Sub District Magistrate, Mahoba, Circle Officer 

Police Sadar, Mahoba, Executive Engineer, Electricity, 

Mahoba and Regional Officer, UPPCB, to verify the status 

of compliance of Closure Order. 

A true copy of office memorandum no.637/NGT/0A 

122/2025/25 dated 27.10.2025 is annexed herewith and 

marked as Annexure R4/3. 

In pursuance to the above office memorandum the members 

of joint committee have carried out the surprise inspection of 

the site on 30.10.2025 at about 08:00 pm. The factory was 

found closed and the electricity disconnection as well as the 

seal imposed by the joint committee on 24.05.2025, also 

found to be intact. 

A true copy of inspection report dated 30.10.2025 along with 

the photographs taken during visit is being annexed herewith 

and marked as Annexure R4/4 (Colly.). 

That it is also necessary to mention here that the UPPCB has 

also imposed an Environmental Compensation of Rs. 

6,80,000/- vide its letter no.-H29700/C-2/NGT-70/25 dated 

01.07.2025, which has been not deposited as per the office 

record till date. 
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NOP 

9. That the above response on behalf of the Uttar Pradesh 

Pollution Control Board is being submitted before this 

Hon'ble Tribunal for kind perusal and consideration. 

VERIFICATION 

Verified at Banda on this the 15h day of December, 2025 that the 
contents of the above affidavit are true and correct to the best of 

my knowledge and belief and nothing material has beern concealed 

therefrom. 

SWORN 
BEEOR ME 

DEPOMNT 

C.B. GUPTA 

NOTARy BANDA 

DEPONENT 
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